IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0. A. No. A€ :
T. A. No. 462 of 199 2
—~
DATE OF DECISION 25=3-1992
K Ramachandran ' ’Apmmam(g
Mr MR_Rajendran Nair Advocate for the Applicant (s)
Versus

_Union of India & 4 others

Respondent (s)

Mr Mathews J Nedumpara,ACGSC

Advocate for the Respondent (s)
CORAM :

The Hon'ble Mr.p§ HABEEB MOHAMED, ADMINISTRATIVE MEMBER
% .

The Hon'ble Mr.AY HARIDASAN, JUDICIAL MEMBER.

Whether Reporters of local papers may be alloWed to see the Judgement ? W
To be referred to the Reporter or not ? . AN

Whether their Lordships wish to see the fair copy of the Judgement ? e
To be circulated to all Benches of the Tribunal ? N

W=

JUDGEMENT

o (Mr AV Haridasan, Judicial Member) -~ ,
The grievanba of the applicant presently working as

Assistant Engineer, Doordarshan Kendra, Trivandrum is that the

respondents refused to give him earlier promotion as Senior

Engineering Assistant ;n.his due turn at least with effect

from ths date of promotion of his juniors in the caqfe of

Engineering Assisfantsf He ‘is further aggrieved by the denia}

of e;rlier promotion as Assistant Engineer. The appiicant has

challenged the correctness of the seniority list at Amnexure-V

dated 12.4.1990
/agdethe eligibility list at Annexurs-VA dated 21 3.1990.
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Aggrieved by the lover position assigned to the applicant in
the above said two lists, the applicant made a representation
to the second respondent on 17.10.1990(Annexure-UIII). It is
finding that there is no fesponse to this representation that
the'applicant has_appioached this Tribumal with this application
under Section 19 &f the AT Acf[?ur a daqlaratidn that she is
entitled to be assigned promotion to the category of Seﬁiar
Engimgering’Assistént and Assistant Engineer with effect Prom
the dateSof promotion of his juniors ip Annexure-IV.list and
that he is antifled to bebéranted all consequential benefité

i _

and also for an order quéshing the impugned orders at Annexure-

2. Qhea the matter came up on admission, the learned
Additional Céntral Government Standing‘Co;nSei appearing for
the rssﬁondents and the laérned‘counsél for the applicant sub=-
mittea that}ghe interast df'justiée, it would be su??iciant ir
the respondent-3 is directed to dispose of the Aqnexéfe-VIII

representation submitted by the appliéant within a rsesasonable

time. UWe are also of the vieu that-tha appropriate course would

- - | | . (CEN—
be to let the Department take a decision in the matter Jsamdxbhen
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3. In the above‘cifcumétamces, we admit the application and
dispose of the same with a direction to the third respondent to

consider the representation submitted by the applicant at Anmexure-
VIII and to pass éppropriate orders, in acéordance with lau,

within a period of two months from the date of communication of

order.

here is no_.order as to COStS.Fj
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